2 Papers laid [RAJYA SABHA] on the Table

(b) Review by Government on the working of the above Corporation.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the
papers mentioned at (1) above.
[Placed in Library. See No. L.T. 2159/17/20]

Report of the Office of the Chief Commissioner for Persons with Disabilities, New
Delhi and related Papers

AT a1 SR SAfRIRTT H31eT # o7 73t (51t T uren): #ieiey, # feferiad
U3 99T Ueol R Gl §:-

(1) feaairem ifaf =™, 2016 & ORT 78 @ SU ORI (2) & A FfaRaa
TA B UH-Uh UfT QN dor fgwy H):

(®) 2014-15 & 9§ F U fadaiT @afedal & (U =1 g &1 BRI
@ADL, 78 ke &1 aiffe uftaeT |

@) S yfaded ¥ ofdfde e ) @ 1§ dRag & ddg #
ARYTHS 70 |

2) SW (1) ¥ IfcaRad v=l @I 991 ted W @A § gY fadd & RO Bl
T aren fqavor @REeh e fa=t #)|
[Placed in Library. See No. L.T. 2322/17/20]

Notification of the Ministry of Home Affairs

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI G.
KISHAN REDDY): Sir, I lay on the Table, under sub-section (1) of Section 86 of the
Real Estate (Regulation and Development) Act, 2016, a copy (in English and Hindi) of
the Ministry of Home Affairs, Notification No. S.0. 1394 (E) , dated the 3rd May, 2017,
notifying that the powers and function of the appropriate Government under the Real
Estate (Regulation and Development) Act, 2016, other than the powers under Section
82 and Section 84 of the said Act, shall, subject to the control of the President and until
further orders, be exercised and discharged, in relation to the Union Territories of
Andaman and Nicobar Islands, Chandigarh, Dadra and Nagar Haveli, Daman and Diu
and Lakshadweep, by the Administrator or the Lieutenant Governor, by whatever name
called, of the respective Union territory, along with Delay Statement.

[Placed in Library. See No. L.T. 2134/17/20]

L Report and Accounts (2018-19) of the NSKFDC, New Delhi and related papers

Il.  Report of the NCSK, New Delhi and related papers



